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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH O.A. Nos. 229/2005 

.- 

• 	 : 	 DATE OF DECISION: 07.09.2005 
N 	 S  

C, 

rn 	 Shri CopaiChandra Saha & Ors. 	 APPLICANT(S) 

Mr. M.U. Mandal 	 ADVOCATE FOR THE 
AP1LICANT(S) 

- VERSUS- 

'U.O.i. & Others 	' 	 RESPONDENT(S) 

Mr. Mr.j.L. Sarkar, S.C. Rly. 	 ADVOCATE FOR THE • 	
RESPONDENT(S) 

THE HO] ['BLE MR. JUSTICE.G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE. 

S 	 1. 	Whether Reporters of local papers may be allowed to seethe 
judgments?  

2. 	To be referred to the Reporter or not? 

.3. 	Whether their Lordships wish to see the fair copy of the 
judgment? 

4. . Whether the judgment is to be circulated to the àther 
Benches? 	 . 	 • 

• 	

•. S 	

• Judgment delivered by Hon'ble Vice-Chairman. 
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J CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No 229 of 2005 

Laté of.Order : This the 71h  day of September. 2005. 

The Hon'ble Mi Justice G. Sivarajan, Vice-Chairman 

1 Sri Gopal Chandra Saha 
S/b Lt.LakshanChandra Saha 
Viii. & P.O. - Bhawrguri, 
DisL-Kokrajhar,Assam.. 

.2; Sri Gopal Chandra Saha 
S/o Lt. Basudev Saha 	 . 

Viii 	P.O. 	Bhawraguri 
• • 	Dist.- Kokràjhar.  

3. •. Sri Narayan Roy 	•. 

• 	 . S/oSriJogéndra Roy 
Viii. 	Mañdarpara 	• 

• P.O.- Bhawraguri .  . 
• Dist.- Kokrajhar. 	. 	 . 	 V .  

4.... SriManmath Kr. Roy 	. 

$b 	Naratha Kr. Roy 
6 	 .• Vi1L - Khalishanimari 

P.O. Bhawraguri 
Dist. .- Kokrajtar.. 	 • 

5 Ajit Narayan Singha Baruah 
• 

. Sb -Birendra Singha Baruah 	- 	 - S  

VIII. - Mandarpara 
P.O..- Bháwraguri • 

Dist. -Kokrajhar. 	.. 	 V 	 . 

• 	 6. Sri Snjit Ghosh. 	• 	 V  

• 	 • 	

V  S/o -SriParnaGhosh 	V  • 	 • 

Viii -Babu Bill 	. 

•• 	- P.O. - Gosaigaon 	. 	
• 

Dist,, 	Kokrajhar.. 	. 	 . 	 • 	 . 	 . 	 . 
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7. 	Sri Pran Kishna Dihidar 
Sb - Sirish Chandra Dihidar 
Viii. & P.O. - Gosaigaon 
Dist. - Kokrajhar. 	 S 

8.' Sri Nirmal Chandra Pradhani 
Sb - Dinesh Chandra Pradhani 
Viii. - Khalishanirnari 	S 

• 	P.O. - Bhawraguri 
Dist. - Kokrajhar. 	 S  

9. 	Sri Kaushik Barman 
8/o, Sri Direndra Nath Barrnan 
Viii. - Mandanpara 
P.O. - Bhawraguri 
Dist. - Kokrajhar. 

• 10. Sri Mangal Singh 
\'ill. Gosaigaon Rly. Cotofley 
P.O. -- Gosaigaon  

Dist. - Kokrajhar. 	 •' 

Applicants 

By Advocates 	Mr. M.U'. Mandal, Mr. A. Hussain, Mr. MB. 
• 	Borbhuyain, A.F.N.U. Moliah 

- Versus- 	S.  

The Union of India, represented by the 
• S  Secretary to the Government of India, 

Department'of Railway; New Delhi. 

The General Manager, 
• 	N.F. Railway, 
• 	Maligaon, 
• Guwahati - il. 	

S 

The, Divisional Rai1ay Manager (P), 
Alipur Duar Division, Alipur, 
District -Jalpaiguri. 

The Chief Personnel Officer, 
• N.F. Railway, Maligaon, 

Guwahati - Il. 

By AdvOcate: 	Mr. J.L. Sarkar, Rly. Standing: Counsel. 
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ORDER (ORAL) 

SIVAR TAN. j. (V.C.) 

The applicants, 10 in number are stated to be casual 

workers employed under the respondents during the periods 1976: 

1977, 1978, 1979, 1980 and 1987. Earlier, 13 such workers including 

the applicants had approached this Tribunal, by filing O.A.. No. 

4612005 seeking relief of absorption in Group 'D' posts under the 

Railway. The said application was dismissed with observation that 

"since the applicants are from very poor family the respondents may 

consider the, representation of the applicants." Based on the said 

directions the Divisional Personnel Officer (DPO) had considered the 

case of the said 13 persons with reference to the relevant files and 

records' produced by the applidants. The 2" respondent issued a 

communication dated 1.08.2005 (Annexure - 16) wherein it is stated 

that after considering the matter and after' conducting personal 

hearing of the applicants on 29.07.2005, the DPO, on behalf of the 

respondents had passed the following orders V 

"Though the Hon'ble Court was pleased to dismiss 
the O.A., but for their advise - grievance. of the 
petitioners were thoroughly examined, petitioners 
were heard in person and pursued the records lying 
with them. From such perusal it is gathered that 
none of the petitioners except Sri Ram Krishan Saha 
S/o joy Gobind Saha (Petitioner No. 3) had 
worked/utilize as C.L. as claimed. But Sri R.K. Saha 
did not apply within target date (31-03-87) given by 
the Railway Board for enlisting his name in the Live 
Register. The petitioners (except Petitioner No. 3) 
are appeared to be solely manipulation/fabrication 
and with malafide intention. Thus they deserve 
'Legal action' instead of any consideration." 

The applicants challenge the said order in this proceeding. 
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Mr. M.U. Mandal, learned counsel for the applicants 

submits that the applicants had produced records - service book etc. 

which showed that they were engaged by the respondents during the 

periods mentioned earlier, and that the respondents without referring 

to any records maintained by them has simply stated that the 

documents produced by the applicants have appeared to be solely 

manipulated/fabricated and with malafide intention. Counsel further 

submits that the respondents have threatened the applicants by 

staLing "Thus they deserve 'Legal action' instead of any 

consideration."CounseI submits that there is nodue consideration of 

the matter with reference to the relevant records and that they were 

• 	engaged as casual workers under the respondents. 

Mr. J.L. Sarkar, learned Stating counsel for the Railways 

submits that all the casual workers engaged prior to 1987 were 

afforded an opportunity under the 1987 scheme whiOh provided for 

registration ,  of their names with the railways for future absorption 

which the applicants did not avail. The Standing counsel further 

submitted that in spite of the said' position the respondents had 

considered the case of the applicants on merits with due reverence to 

the order pas'sed by this Tribunal.. The standing counsel further 

submits that it is with reference to the records maintained by the 

respondents that it was found that the applicants therein were not at 

all 	enga.ed 	as 	casual 	workers 	and that it 	is in the above 

circumstnces, the respàndents have stated that the documents 

produced by the applicants are solely manipulated /fabricated and 

with malafide intention. Standing counsel in short submits that there 

is no merit in this application. 

/ 
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4. 	1 have considered the rival submissions: Now; it is clear 

that the respondents had considered the case of the applicants 'hi view 

of the direction issued by this Tribunal and found that the áppliçants 

were never engaged as cas'ual workers. Though it is stated in the 

communication dated, 18.08.2005 (Annexure - 16) that In honour to 

court's advice the relevant file With records were put up to DPO and 

after perusal of the representation of the applicants the matter was 

thoroughly inquired afresh and heard the applicants in person on 

29.07.2005 peruse their records" and had also stated that "the 

Petitioners (except Petitioner No.3) are appeared to be solely 

manipulation/fabrication and with malafide intention." There is no 

reference to any particular records either maintained by the 

respondents or. produced by the applicants. The statements of fact are. 

- not specific with reference to any material. This is matter, which 

deserves to be considered by therespondents. Since the decision in 

the case of the applicants was taken by the DPO pursuant to the 

direction issued by this Tribunal in O.A. No. 46/2005, 1 am of the view 

that this application can be disposed of at the admission stage itself 

with certain directions. The applicants are directed to file an 

apeal/representation against the impugned 'order Annexure - 16) 

before the 2' respondents 'pointing out the illegalities in the 

impugned order within a period of one month from today. If any such 

appeal/representation is filed 'by the applicants, the 2 respondent 

will dispose' of the same in accordance with law and in the light of the 

observation made hereinabove within a period of three months 

thereafter. The applicants are free, to produce copies of all the 

relevant records with them alongwith appeal/representation to be 

filed before the 2 d  respondent. The 2 nd  respondent will pass a 
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reasoned order ,  with reference to tecords taking note of the 

observt1pn made earlier in the judgment. 	
V 

V 	 V 

 

The O.A. is disposed of as above at the admission 

V 	stage itself. The applicants will produce this order alongwfth 

appeal/representation as directed hei'einabove for compliance. 

9-i 	
V 

V 	 V 	 (G. SIVARAIN) 
V. 	 VICE. CHAIRMAN•• 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUIAHATI BENCH: GUWAHAT I. 

O.A. NO 	 /2005 

BETWEEN 

Sri Gopal Chandra Saha & Ors 

-VERSUS- 

The Union of India & Ors 

LIST OF DATES MTD SYNOPSIS OF THE APPLICATION: 

13.3.1987 

9.10.2001 

:- Govt.circular has been issued by the 
General Manager(P) Alipur Duar for absortio 
of the project casual labour before 1.1.81. 

:- Govt. Notification for absorbtion of 
...- casual labourtr.who haw-.worked more than 120 

days. 

02.12.2003, 
03. 03. 2004 
12.02.2002 	:-Ppplication fi:ed by the applicants for 

appointment as casual labourers. 

25.11.2004 	:-Pleader Notice served to the G.M.(P) Alipur 
- 	 Duar Division. 

25.02.2005 	:- Order passed in O.A. No.46/05. 

12.07.2005 	:- Letter to the applicants by the Divisional 
Ra±lway Manager. 

18.08.2005 	:- Impugnetorder passed by the Divisional 
Railway Manager (P) Alipur Duar Junction in 
connection with order dated 25.02.2003 in 
O.A.No. 4 6/2005. 

Filed by 

Advocate 
Gauhati High Court 
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IN THE CENTRAL ADMINISTPATIVE TRIBUNAL 

GUWABATI BENCH: GUWAETI. 

O.A. NO. 	 /2005 

BETWEEN 

Sri Gopal Chandra Saha & Ors 

-VERSUS - 

The Union of India & Ors 

I N D E X 

SL. No. 	Particulars 

 Writ Petition 
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 Annexure-3 
 Annexure-4 
 Pnnexure-5 
 Annexure-6 
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Filed by 

Advocate 
Gauhati High Court 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHAT I BENCH, GUWAHAT I. 

O.A. NO. 	229\ 	2005, 

BETWEEN 

Sri Gopal Chandra Saha 

S/o.Lt.Lakshan Chandra Saha 

Viii. & P.O.-Bhawraguri 

Dist. Kokrajhar, Assam.. 

Sri Gopal Chandra Saha 

S/o.Lt.Basud 	Saha 

Viii. & P.O.-Bhawraguri 

Dist. Kokrajhar. 

Sri Narayan Roy 

S/o.Sri Jogendra Roy 

Viii. Mandarpara 

P.O. -Bhawraguri 

Dist. Kokrajhar. 

v-Sri ManJPath Kr.Roy 

S/o.Naratha Kr. Roy 

Viii . -Khaiishanimari 

P.O. -Bhawraguri 

Dist. Kokrajhar. 

Ajit Nayaran Singha Baruah 

.S/o. Birendra Singha Baruah 

1 
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Viii. - Mandarpara 

P .0. -Bhawraguri 

Dist. Kokrajhar. 

Sri Sai'tjit Ghosh 

Slo. Sri Parna Ghosh 

Viii.- Babu 13iii 

P.O. -Gosaigaon 

Dist. Kokrajhar. 

-Sri Pran Krish-Dihidar 

S/o. Sirish Chandra Dihidar 

Viii. & P.0.-Gosaigaon 

Dist. Kokrajhar. 

Sri Nirmai Chandra Pradhani 

S/o.Dinesh Chandra Pradhani 

Viii. -Khaiish.animari 

P.O. -Bhawraguri 

Dist. Kokrajhar. 

Sri Kaushik Barman 

S/o.Sri Direndra Nath Barman 

Viii. -Mandanpara 

P .0. -Bhawraguri 

Dist. Kokrajhar. 

10...-Sri Man?ai  Singh 

S/o.Sri Rajendra Singh 

Viii. -Gosaigaon Riy.Coioney 

P.O. -Gosaigaon 

Dist. Kokrajhar. 

............ APPLICANTS. 



I 

-VERSUS - 

The Union of India, represen-

ted by the Secretary to the 

Govt. of India, department of 

Rawaly, New Delhi. 

The General Manager, 	N.F. 

Railway, Maligaon, Guwahat i-il. 

The 	Divisional 	Railway 

Manager(P), Alipur Duar 

Division, Alipur, District-

Jalpaiguri. 

,, 4. The Chief Personid Officer, 

N. F.Railway,Maligaon, Ghy-11. 

RESPONDENTS. 

DETAILS OF APPLICATION 

1. PARTICUL/ARS OF THE ORDER AGAINST WHICH THE 

APPLICJkTION IS MPDE. 

The present application is made against the 

impugned order dated 18.8.05 issued by the 

Divisional Railway Manager (P) Alipur Duar Junction 

by which the petitioners claim for absortion in 

the cadre of Group 'D' post was rejected without 

considering the grievances of the petitioners which 

is against the sprit of service rules as well as 

inviolation of the Govt. Circular dated 9.10.01 

3 

I 

':4 
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issued by the Executive Director Establishment, 

Railway Board has provided that those persons who 

have worked for a period of minimum 120 days as 

c-  casual labourex whether continuous or in broken 

spells would be absorbed in Group 'D' with 

prospective effect. 

THE JURISDICTION OF THE TRIBUNAL 

The applicants declare that the subject matter 

of the application is within the jurisdiction of 

this Hon'ble Tribunal. 

LIMITATION 

The applicants further declare, that the 

application is filed within the limitation period 

prescribed under the section 2 1  of the 

Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1. That the applicants are the, cit izen of India 

and permanent residents of the aforesaid address 

mention'in the cause title of this ; .appiication in 

the State of Assam and as sich they are entItled to 

get all sortsof rights, privileges, protection and 

benefits guaranteed by the Constitution of India 

and other laws of the land. 

' 4.2. That the applica 	No.1 had been working as 

casual laboursince 16.7.1977 to 23.12.1977 and his 
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tota1 working days wqn.-157, applicant No.2 had been 

working since 10.5.1978 to 23.10.1978 and his total 

working days w- 157, applicant No.3 had been 

working since 20.4.78 to 23.10.78, and total No. of 

his working days wim- 183, and applicant No.4 had 

been working since 16.1.77 to 23.8.77 and his total 

-working days w 217., applicant No.5 had been 

working since 10.5.78 to 23.10.78 and his total 

"working days w- 157, applicant No.6 had been 

working since 22.3.78 to 16.10.78 and total No. of 

-'his working days w- 207, applicant No.7 had been 

working since 22.11.78 to 23.6.79 and his total 

No.of working days 21, applicant No.8 had been 

working since 10.5.79 to 23.11.79 and his total 

No.of working days w.-187, applicant No.9 has been 

iiorking sInce 16.8.80 to 23.12.80 and his total 

No.of working days w:- 127 and applicant No.10 had 

been working since 11.2.81 to 12.5.81 and 23.6.81 

'- to 15.10.81 and his total working days w-207 as 

causal labourers. - 

4.3.That all the petitioners were terminated from 

service in the year 1981. On 13.3.1987 the General 

Manager(P) Alipur Duar Junction has issued a notice 

to project casual labours where in it is stated 

that the casual labourers who have been terminated 

V from service prior to 1.1.1981 for want of ftther 

work/ completion of work be absorbed in the cadre 

of group '0' post in pursuance to the direction 

given by the Hon'ble Supreme Court in case of 

Indarpul Yadav & Ors -Vs- Union of india. & Ors. 

AccordingLj, all the petitioners applied for 

It, 
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absortion in pursuance to the notification dated 

13.3.1987 and circular dated 9.10.2001, but till 

date no positive steps haV- been taken by the 

respondents to mitigate their grievance demand 

under the service rules framed thereunder. On 

25.11.04 the petitioners served a legal notice to 

the respondents for necessary action in view of the 

notice dated 13.3.1987 and 9.10.01 but no response 

was given to the said legal notice. 

4.4.That the petitioners in the earlier 

approached before this Hon'ble Tribunal by filing 

on O.A. No.46/05 and this Hon'ble Tribunal was 

pleased to dispose of the said application by its 

order dated 25.2.05 with the direction to the 

respondents to consider the representation of the 

applicants in view of the poor family status of the 

applicants but the O.A. was dismissed. On 12.7.05 

Divisional Railway Manager (F), Alipur Duar Junction 

wrote a letter to the applicants directing them to 

appear before the respondents with all original 

records on 29.7.05. Accordingly all the applicants 

appeared before the Divisional Railway Manager(P), 

Alipur Duar Junction on 29.7.05 but the claim of 

the applicants was rejected on the ground that they 

could not apply within the target date (13.3.1987) 

given by the Railway Board for enlisting their name 

in the live registr.: which can not be ground for 

rejection of legitimate claims of the applicants in 

view of the circular dated 9.10.01 issued by the 

same respondent and as such the impugned order 

dated 18.8.05 is not in violation the notification 
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dated 13.3.1987,9.10.01. and also inviolation of the 

fundamental rights of the applicants guaranteed 

under Article 14, 16,19 and 21 of the Constitution 

of India and as such the impugned order dated 

18.8.05 is bad in law and as such the same is 

liable to he set aside and quashed. 

Copies of the Notice to project 

casual labourers dated 13.03.1987, 

absortion of casual labourers 

letter dated 9.10.01, copies of 

the Application for absorption in \ 
Group 'D' posts, legal Notice 

dated 25.11.04, Copies of the 

order dated 25.2.05 	in O.A. 

No.46/05, letter dated 12.7.05 and 

the office letter dated 18.8.05 

are annexed herewith and marked as 

Annexure-1,2,3,4,5,6,7,8,9,10,11, 

12,13,14,15,16 & 17 respectively. 

4.5.That considering the facts and circumstances of 

the case the petitioner should be absorbed in the 

case of the Group ID 1  post as per the notification 

and cWL!-1: dated 13.3.1987 and 9.10.01 

respectively. 

4.6. That this application is made bonafide and to 

secure the ends of the justice. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS. 

5.1.For that the impugned order dated 18.8.05 is 

illegal, 	arbitrary, 	malaficle, 	discriminatory, 

'rr 



S 

S 

without jurisdiction and inviolatiori of the 

circular and notification dated 13.3.1987 and 

9.10.01 and hence the impugned order dated 18.8.05 

passed by the Divisional Railway Manager (P) Alipur 

Duar Junction is bad in law and the same is liable 

to be set aside and quashed. 

5.2. For that the impugned order is inviolation of 	
) 

Articles 14,16, 19 and 21 of the Constitution of 

Indiaand the same is nullity in. the eye of law and 

not sustainable in law and as such the same is 

liable to be set aside and quashed. 

5.3. For that the applIcant's grievance wunot at 

all considered in view of the order dated 25.2.05 

passed In O.A. No.46/05 and on that ground the 

impugned order is liable to be • set aside and 

quashed. 

5.4.For that there are more than 500 posts are 

lying vacant under the respondents authority and as 

-such the applicants may be absorbed considerf-. 

their age group category and poor status and as 

such on the technical grounds the applicants and as 

such the impugned order was passed without any 

valid reason which is liable to be set aside. and 

quashed. 

The applicants ëraves leave of the Hon'ble 

Tribunal to advance more ground both factual as 

well as legal at the time of hearing of the case. 
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6. DETAILS OF THE RE1DIES EXHPJJSTED 

The applicants declare that they have no 

alternative and efficacious remedy except by way of 

filing this application. 

7.. W'TTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT. 

The applica 	j: further declare that no other 

application, writ petition or suit in respect of 

the subject matter of any other Court Authority or 

any other Bench of the Hon'bie Tribunal for any 

such application, writ petition or suit is pending 

before any of them. 

8. RELIEF SOUGHT FOR: - 

Under the facts and circumstances stated above 

the applicants pray; that this application be 

admitted, records be ca:ILed for and notice be 

issued to the respondents to show cause as to why 

the impugned order dated 18.8.05 shall not be set 

aside and quashed and also to show cause as to why 

the applicants should not be appointed/absorbed in 

the cadre of Group 'D' post and/or upon hearing the 

parties of the records be pleased to grant the 

following relief: - 

8.1 To set aside the impugned order dated 18.8.05 

issued by the Divisional Railway Manager (P) Alipur 

Duar Junction. 
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8.2 To direct the respondents to appoint the 

applicants in the cadre of Group '0' post lying 

vacant under the respondents 

8.3 Any other 	relief/reliefs 	to which the 

it- applica?t1M entitle to. 

9. INTERIM ORDER PRPXER FOR 

Pending disposal of the Rule the operation of 

the impugned order dated 18.8.05 may kindly be 

suspended and also direct the respondents to keep 

reserve 10 posts in the cadre of Group 'D' under 

- the responder4s and also there shall be no bar to 

the respondents to appoint the applicants in the 

vacant post in view of the circular dated 13.3.1987 

and 9.10.01 respectively and also to provide 

regula-iof service as per the above noted 

circular. 

10. The application is filed through advocates. 

11. PPRTICULPRS OF THE I.O.P. 

I.P.O. NO. 

Date 

III.Payable at Guwahati. 

12. LIST OF ENCLOSURE 

As stated in the index. 
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VERIFICATION 

I, Sri Gopal Chandra Saha,, S/o. Late Lakshan 

Chandra Saha, resident of village-Bhawraguri, P.O.-

Bhawraguri, P.S.- Gosaigaon in the district of 

K3-do hereby solemnly affirm and declare and 

verify that the statement made in paragraphs 1, 5 

to 11 are true to my knowledge those made in 

paragraph 2 to 4.6 rest are my humble submissions 

before this Hon'ble Tribunal. 0 

And I sign this verification on this l(.IT day 

of Jkugust/at Guwahati. 
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f Cc'Lt.0 

. 	 / 

• 	 .: 	 :1Q 	Iio 

• 	. 	 . 	
• 	F1n. 	 1 0  

5 Dto O 	itI 	
L 	91j 

. !hher sc/sTO,- 7 

i 	 . 

•. 	/'/. 	ct' 	 . 

	

Hop-.0 	di1y aje (ce d OLj. 	 r be 

	

of my :ro  up lf 	c;oy a 	th 	O11d 	
•' •U• 	* 

	

• 	•• 	•• ar 
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p U. aJcasuaP 	L'o ment 
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'year / 
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Certified t 

- 



QV 
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p 	 U. 

I  

hj 

L 1ppJJ.caLion fur asoi ptio, i11 4 Group ID I  p 0 t .  

teE ;t itailway roai:d I s lettor io.;L,  ,(NG) 1).)'99/cc/..19 ciated 

• 	 . 	20. 9.2O0L, and G4 
) 

t4aU.aon's i/No. aE923/ 1'571<PT.>;xa.: 
• 	 () at, 9,102oo10 

D 	 •.• 	 : 	 ' 
0_•• 

- 	 • 	 . 	 ., 

In res ç<rnse to JJWay oard 	au GM j 4aUaznS L/t'Q €  

cit ed aove.4 10 e to ouer my";elf as a ccrn1iaatE5 for absorption in Group 
2oJt. as I had orjced 120 day s' as casu&1. 1aow',,orrje on the iine/ '. 

'p'rQinttrv Casual; 1aoW reiStE 	I:au fiiUr the othet't.Ofl5. 
and conditiois' as ex4.casual Iaour  

)ecess&cy pcLicuLirs of my candidature z reqwred for 

ray ieferonce are fiuni3hod is61OW 

1ee in slocx 1etters 	 P\N K Rl S JH N A D1H1P; 
7. athir's t'1dfflL. 	 ? S\si1_ e'vAJ{XOV 

:, wot 	under 	,. 	' 	• 	. 	I 

, 	OK.U\ 	 ' 	 , 	

: 	•,, 	 . 	. 	 ' 	' 

• 7J 

b Dit: of irth  

. Whhr SC/ST,OC 7 	 vl 0.8'. . 

7. AC'COflJC qua,1ificatio 	 k 	JksY 

Y&4, ((I(JS 

liope.,Iou will K!i1y ,Occiaro re a eli.i.Le 	ndidare for the 

L:stot my Crocp 'C' catoCy ri thus 	lid thotoat cop±i of aLt- 

,J7II3 

ILI 

T 

I 	 I 	 I 

I' 

I 	
c,ijrs i1L_hf'11 

0 • 	•• 	) 	 ' 	 - 	" •0, 	, 	-- 
';i'; - . 	 . 	 ' 	• 	'- 	•: 	 . 	. 

C'rllfied to be true copy 
- - - - - - - 	- - - - 	- 

-. . '4dcate 	 ( 
"••00••• 	 0 	• 	 0 • 	 ' 	-. 
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SWOL APPIIC3Lion .x 	rpLiorro• Pt 

• 	3J.Ji 
	 iat.t::j 

	

20 	2Q() 	G! () 	
' 40  REL 92 3/1/57,<JpTX1I cL 	3,1 	

1 
.!fl 1.,j,rji 	rr-0-A.I.AwaV 	 114'J cit 	 , 	 0 

	 :i.cGup Pout 82 I h.sd WOLK 	•i2ü ... 	-.; 	
LiLO/ Supp.tern4antary .-- as ual Iaü: r-stj 

•CX S  
and CQX-X  it:ionj as C;.C- 	 I 

- 	 c3 dry 	 t1rQ,  Lmy . 	 11j:e 	 Sr raoy refer 	az  

I, Name in lgloc., tc 
 

0.1 
2. 	ather Is

. 	 . 	 . .. 	 . 	 LL 

3, WOrtL 	uiie, 	
, 

5 Data of 

Whcthe 	/ST,Qy' - 
-. 	 ..c.. 

 

7o. icaix rxwic iu1if 	 . 

 
Hop 1OU LjJ 

POS 1 of my CL)U1) "LU. C,  

 

1) ' k'o 	
P-avL  

UhSevlvi) 
cd 	tc)r 

lC, 	(Ati Of aLl 

o 
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1. 
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o!NO 	•..,• 	

- 

F. A1LWAY 5. persaim9tb0f 

Lb 
Office/Department ff 

	
jdefltifit0fl 

f cu1 
6. Nture of job pni 

Ne in f ull 	

tta1 tpoymCnt 

am  

In Block lettrS) 

r 1v 	 f,i 	

L T. 1. 

N 

q.. 
visof 

cS 

he 	copY 
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{(OD O SFiVK[ AS (ASUAI tAOt 
;, 	T3—------------------------------ 	

Ttf ifjr c 	
t 

	

Period of Em- 	 . 
° ' meat Nakire of assignment 	

Signature and si 	I 	
designation of the- 

	

No/From/10 	
Snpervor wh date 

1 / 	2 	/3j 	4 	 ----- - ------------------ 	- 	- 

• ... .. 	. .1'. 

.. I 	 .... S 	.......... ,..- ....................... --. 

/ 	 rr 
:- ......... 
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/ 
.................................. .. ....

1'••' .............. 
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.......................................................................................... 
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. 
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1.! 

	

-- .--. 	 -.----- .-.----- - 	 . 

F9TI,i,.#gd 1 be true copy 

4doc'te 



- 

/NN 

T0 
, 1' .) I L1vi3ioUU ia.tLr.ty  

.F Ra11ay '.1ipuru oar Jurctio.n, 

Sua i . up 

Railway. oard 'f letter No.. 	(G) 1i/99/c/...L9 dated 
20 902001. and  U'1 (A) t4all 	)f(d& L/N 	RLY 923/b/57'..A)] 

I i 	 :o )1 Iay 	;; 	(U 	U. aori 'S L/i'40G 
c.tt 	ave,I eq to ,öi:e.r myiit as a car:1ic:t.0 thr a'os 	in Group 

2ot as 1 had wcncS1 120 thiy 2 an casual 	 ur WD rbe 	the iin,/ 
Su)plernou ctr'. J  asuiL j1QI1V rtiJ(.L. 	L7J .1. 	f LAIUM tIC )Lh'3 tOImn5 

arii cori! sr.sas ex,..casual 1aou 

Nec S3.950.2j QaiCU1c3 Q tlr' C :..tatu3 	ettrd fx: 
raoy r 	conoe are furnished 

J Uarne 	I PR.IOCK .LeLLCLS & 	 L 	L. 

2. 	Lh 	 . 

3. ori ui -ier 

• ....••i•.•. 	.• 

H 1d 	9_ 	19 

, 	•• 

Date.c irth 	
•••• 

• 	 . 	. 

/;T/ 	: 7 • 	. 

I Q  jCdO C 	cj)&lif LCLtOI 

Po 	 'V 

opC,oU will 	)JC.i1y oe,:C tfl- 	Li 	.1 	.J1d 	(3 	tor 	tha 

of 	rn Group 	'u ' c 	ory 	ur U3 oP 	 L1 	c 	I(J Ot 

4 

I 



/ 

F RAILWAy pr o a1 inalS 

• icIertCatboJ %'• 

Ol1[Ce/Dcp2rtmelfl 17/c P/r 

	

T 4 Ui1 	 . 	 . 	 . 

Scr ice book for ( 	tid La bour 	
I 

r 	rrr 	çq 	 N 	o 
CC 

lNamcinfufl S.~ fT/ 	 ernpoyrnLflt 
(n Block letters) 	 . 	 . 

	

• 	. 	 .. 	 • 

2 Father' s Narn e 	 I 

- 	rq 	 L T. I 

3 Date of Birth 02 -  
I (1 

4 	Age at jniti I eauaI iiO 	
IJI i 	 1T T1 

p- :. 	 . 	 •. 	 . 	. 	 ...- 	 • 

q /ycar I i 	1Jn)onth 	--/4c 	of the First Appointing S ni 

- 

J4 	 ,-•t-•, 	 - 

-k. 	 . . - 



F1 

Rccrd of Stvce H 
Casuj Labo 

- 
.--.-------------..--- ---4----- 

r 	period o.f - - - 
9 Eploytiient 

f/Fromo 
Naltirc OI.assIgf)mcflt SJtuic 	$ 	flcIgnI(1013 

01 ftc Super v jc 

2 - wjft 	daft 

5 

t ' 1 	/ 
- 	 -- 	 -"- --.- ---,.-' 

r1(ftd to be true copy 

Ath'occte 
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'1' he LiyiSio nal Rai).ay Maria*er U) 
t' 	 bAlipurLI 	Juntion,, 

S U$ I S. 	 u'I) post, 

R ef z & Railway ioaid s ett(3.' No., (NG) 11/99/C/..d9 dated  

20.9.2001.ard GV()) Mallris L/No, R5.923/E/57/OPT..XX.1I 

() 
dt. 9.10.2001, 	 _ 

-_- -.- 	- - 	.a. .... 	. 	•••• 	•••- - - - -. 	• • 

In 	 : 	.•try '. 	oc 	G1"l 0.4 	jj '3 	1Ao&. 

0 	 •-- 
citez3 	aove,I 	to otxer wys.t as a carcioate xor absorption in Group 

poat as I had 	orked 17 	.day 	ai asua1 laaour 	orne on tho Une/ 

supplementarY casual laoour re.str ant £ 	in filling the othel temns 

a c-i:) co rxI 1t ions 	as 	ex,..c as U a! Ia AK) U C • 

Necessary particuLars of my carcidature as required for 

• 	rea(iy refexere are Lurnished 	io., 

Nwne iniloc 	jters. M\&ct 	 . 

Father 9 Name. 
 

3 • 	worKins urxi er. A. 
 

Vj 
, 

4 • 	worKingj periops 	 • 
& 

J? 	(:•' 	,)i 	 IC 	'- 	C ,  

10 

5 	Date of 	jBirth., 	ci' 	• • 	
0. 

G, 	hher 

7. 1Caó3iC qualificatiOfl 

(( (,t?tLC.0 

hopo,IOU will kcr!jy aeciaré ue a eligiiwIS caridatf for  

pos t ' of my Group 	catfory and thus 0jied ,hototat copies of all 

• 	papers are enclosed herewith. 

• 
'1 ( 'i ' 	f ait h fujlj, 

• 	
'ç  

• . Certified to be true copy 

Advocate 	
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i 

,serv1cC book for Casual Labour ,  

I Marn in fuli  
B1OC letters ) 

0 0 

,• 	 • 	 .frt 	V 	1T 

arñe 44. 
U 

3• Date ot Birth 0/ - 
ft(t qi 	VP-T 

4 	
gatrLnit1al casual einployiiieflt 

• •'i1'tear.............RT/montb ..-.... - 

C'rificd to be trU COJ')' 

Advocate 

' 	 ?•r 	i •' 	411 -; 

5, 	PC•FSOI 1 'CP 	tfl'4kS 	O 

ideutificaion .i<•.: •?:. 

ee 

6. Nature of job on 	initial 
employment 

4  ~Ovie r - 

ZT 	i 	IT is 	9;1 	t.1..Iii • 	•• ',• 	• 
L. T."L •_______ 

i 	 H 
i 

7 
Sigate.olth'c F'rs( A 	n:tiPg senior Supir 	in 

4t 	 _* 

L 



t 	1 

/ 
- 	 / 	

I 

il 

'criod of 	
fti 	fr 

UG 

 limpoymeflt 
SL to 	

1'!ti of :;1flt)t 	
& Dcsi'' 

i: 

H 
H 	I 	2S 

I .,.....  

'I 	

I 

I 	

- 

Cerujed to be tue c' 

Advoectê 



* 
(aeNOl) 

70481 (H) 

Ji'' 1.ilt4Zt JLZ9'flW ,LL B 	
70542 (0) 

.. 	 Date . ....25  

Ref. Nd

tT1i2O" 

. 	Ta,. 

( 	

.. 	

m..aenor1 iauagerP). 

Jr tions 

S . 	I 	 N. I?. RailWa3, 

I 	
t4a4.gaon.GuWabati 

2ub$-' 	 do!iiIOt.Q.2. 

UO .1 .................... 	 of wy cit(1) 3ri 	op1 

Chandra O Late 
Laiman Chandra aba,(2) J. i opU. t4iaQuxA 

raha,tS/0 iiato aaauctov alia.(3) ri Earn Criuhna &/O ri Joy 

•
!Gabinda 3ha,(4) ,ri Tapan uuar Do,3/0 3ri 63. s Lar kuuar Dcv, 

ri. NarqaU1toJ./34 Jogendra 
1oy,(().ri anjit (bosh, 

•: c?)Asbuto3k ;Cbakdar.'J/0 $ri RIiti8k 
Obaridra Cbakdar,(8)1tat 

j or ir.Roy,(9)Ait 	ri Jiugha 3arua, araya  

/OLate 8irendra irba I3arua,(1O) Jri Prun KiiIna Dihidar, 

ç fO. 	ir1ii Chand.4)j.bidar, (11) ri Niruial Ohandra Prodhani1  

• ..;;:3/0 LatO Dinoah ,Cbandra. Podbafli,(12) )ri Koushik 13armai,i/O 

.pkiirendra Nath .Barinau and (13) 3ri tangal Jingh,J/Oflaiefldra 

• ingb-  all are r,eideflt of rnioigraguri,E.. Gouaiofl,DiBt.K0kr 

3har,(AeaaIA).O11Orlt No.2tO 13 under do 6ri Uopal Chandra J&i 

/0 Late jazma Ckiandra 3aha,BtioWraéUri,k. 	a oiaon,Di&t. Ko- 

•
kraar.4aW for and onbcbaU of uy said o1ict I am &1t 

foUo'dS 
Tbt,w client. o-1 waa cmgagod as cauual labour under the 

)cpt.of INGG/CpWI/Cl.D, lwa,AlipUrdU..tZ Diviulon.iiO 

.eerVOd}aaOa$ual said doptt.fXOU :latQUX in thu 	 16-7-71 to 

23-12-77 ;i,c for. total. doa of 157.orViCC Boom was isuuod 

to.,Ahoiname.oUmy said client by your doparttuoutal officer 

on 165*78. (Zoroz copy of the said crvioe J3oo is eno1'o.;od 

berowith.) . 

-------T 	
-2) That.Q33 0140ritN0'2...a engaged as casual labour under tie 

'PT Dfptt.of NOG/Cpl/O.l 	S F. EailWay,liPurduX Division. i-le 

ervcd ass 1 the said dcptt.frow 16-5-73 to 

25-10-73 i.e for total duys of I 57.orvicO 3oo was 

to the namo otia.y aáid1tent by your dcpartu.cintal offic&r 

( Cortd to pa& Fo-2 ) 

-.................. 

Certified to be t' ué cody 

• Advocie 
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1/ LE5\ J)'f' ,QUtUI Ja,diiut1 ,LL.B 

(A1) 0 & 01ST KOKRAJHAR 
	

(AU\JOCATE) 

PIN 783370 (BAG) 	

Nt 	(okrah Girl r 

- 	 - 

( 	

Oae 

Ref. No  

6. oro cop of the said 
erViC 

0ffioqr on 25_12_7 	
took is onClO 

erowth.) 

3 )bat.I client to-3 was 
ongaged as ca'1 labour 

(caUal Gan1Wan) 

- under the Doptt.of 
	F. RailWaY,P 

wed as 0asual gangWa in tkio. said doPtta fro 
22-1 -'1G o 1 5-7-'l6 i 

for total days of 
l67.3eXViOO k3oOk 

was j3aued to kki. by your dePa1 

IAOAt4L 0ffioot 
on o_483. (oox oop of the suid BOOk 

16 

o ) 
4)Y client No-4 waS ongago4 as casual 

labour und tho 
Ual 

nól Bedorowtt  
)opt.t.O 

N1Q/C. A T/OlD,N0 	
DiVfl.HC aCV.LLas caS 

labour j the Batdd!Pt. 	
to 23-110 	

or total 

of 	
Book was ssUOd tQhi b your dCpO.Et 	

0fiic 

on 7-12-80. (tOZ COPY 
.1 thO ai(I 3orVtCe k3ook in ilOO9 ho' 

5)Tklat.ØY Client io-5 was 
0ngag04 as oaaual labour un 	

the Dpt 

N(1G/O. p.W. i/o 1. D, N. E. Rai1.tY 
, ipurdUar DiVfl. e 	as casual 

labour in the 
said dopt.fr0m 2O-4"7 

to 23_1018 i total day'- o 

1a3.3orv0° Book was issUO& to LIi. b your dopattt 	
. 0ff1ctr ui 

copy of the natd orvtCO 
l3ook i on.u50d borOiti 

6)1&t,3 client Nó-6 was ongaod as casual 
labour urd' the DcpttOi 

RailWa3,iPurd%1 
1)iVfl.0 ervod as casual labUr in the aw 

• 	 frD 223-78 to 1610' i, total days of 202 orV0 j3ook wau is 

Aed to kdiA by the doptt.0fl 12_2801 	
copy of tb aid s 	.3erv.i 

- 	
BOOk 	

enclosed herewith.) 	 thc Dept to 
7)at,w$ client No-i was engaged as casual labour uniV 

	 . • 

NG/C.l.D,' iway,A ip duar DiVn. served as(:.'l 1aOur £ 
N. 

tiO a10 ZrO i7-i1..° 1579 and 2339 to 
15-'19 iQ tOt1 

daa of i42.rvice Book was tOd to hiw by the dpttoP 10-11( 

(ZeroZ0°PY 0i the said 0rviC0 Book is 0neiosed hort 

	ual 
8)That. 	CliOnt No-8 was engaged as casual labour undc 

the floptt. o 

1NGG/0. P.W. I/C. 1. D. N. F. Bail'3Y. Alipurduar 'DiVfl. io S 
	d as Gas 

.abOU.r jthO051 froU 160177 tO 230877 
	i to 	days i 217. 

3orViOO Book waa.ieSUSd to b.i,bY the doptt.0fl
7..(1Cr0X copy 

• 	
of the said erviCO Bào i 0ciosed herewith') 

(COtd to pO 

Certified to be true copy 

Advoc te 
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Ji6 g911ud 	
(\DVOCATE) 

P.O. & DIST. - KO(RAJHAR 
PIN 783370 (SAC) 

Ref. No ..... .......... ............. 

-. 	

7OU 
7Q54 C) 

1/2004. 

ES)E0E 	...... 

Neal 	crajhat GrIs Ii 
,okr,jh)r j 

Date ........  

j 	
9UITWY client No-9 wa engaged 

as casual laboUX un1w' the aiorO- 1  

)optt. i E'. ilWBJ,'A1iP 	
DiVn.O søtVCd 

as casui labour in tU 

aaid deptt.'from 16-5-78 to 
2310-78 i,c 'total day 	57.0XiJiC0 

2oo was jud to bii by thQdOPtt 
	7_1278.(zor 	opy o tho 

- - 	said Service i3vdk is onolOsOi botuwitb.) 
10) bat,1 client -10 vas engaged as casual labour 

	L.LlO said dcptt' 
No 

e served as casual labour in t.tio aaid 
depttor0 22'178 to 23 6  

78 i 3 O 
otal days of 210.OrviOc 'l3ook was isSUOd to ij 	by the dopt 

o 5-12790 (ZerOx copy o the id orViCU £oo is c elOJOd tiorei 

ii) Tbat,3 client No-Il was engaged as casual 
labour unt- the Doptt. oi 

1NQU/O. p.w. i/c..l. D. N1 . aiwa, purdU Divn. Ho sorvod as cal 

1aboU-I'iQ the said deptt.'froa 16-5-79 
t0 

23-11 79 io .otal days of 

167. (Zorox copy of the said orvioe i3oo is 
cnclO 	icrewith*) 

12)Tbat, 	
client No-12 was 5ngagod as casual 

labour un1x the afor 1  

Dcptt. N1 F. 	
D3.Vn.0 served 

as cuual iabOur in tL 

aa0m l6o8-80 to 2312-80 ic total days 
of 127.. 	ViCO Book 

9-11-60. (Zerox 00 

was ist3UOd to biu by 'the doptt.Ofl 2
p3 of the said 

erviCO Joo is 0olOnd herewith.) 	
- -. 

13) bat, 	
client No-13 wae_eX1ga4L as casual GangWAr1 	the Dopi3to 

- - 	o 	N(G. N1 F. ilway,A1tPu 	i)iVn.1 sorVe(i au Cl. uLr1 In 

said deptt. £roW 236781 to I 5- 0-81 and 11-2-81 
to I 2-&31 i o toti. 

ued to hiw by-thL, doptt. on 24 

days of 204.. 6orViOO £bok also, was iss
-1 'I 

91(241191) '(Zerox copy of the said UcryicO 'iiook iu t iclod hc.r-

\with.) 
14) bt,$ clients w.ontioflod aboVe h

ad oi'k.d as cthsual iboUtS/Ca3U 

Usng iMa.n more than 120 days 'in their 
105pttV0 catOtu'iO5 in the 

a.forOBaiddOPtt urder. N. P. ilWa3,AliP' )iVa. tboy were 

• 	 tial3y engaged as 0asal laboura/OsSual 	
by tbi aid .doptt. 

iith$fl the 'prosoribOd age 1imit.IOw,tl 
	are all cx-u4 laboUrs/ 

casual. Uanplefl and they have boon 8pendiag their livo without any 
been 

clients ar very poor persOns 
and they have 	ivainta- 

• 	
tbelves aIon with oir respective familiQ 

with groat tro- 

• 	
ublea as well as finacial 0tii.Tb0Y areS11 in 

acutF 

•1 

' -.•'.. . 	

.,--•• 	( Contd to 	0-4 

Certified to be true copy 

Advoc te 
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: 

70542 	U) 

11DhW 
us 

S&.hoOI, Kokralharj 
- 

Pae tio-4) 

43taJ JW'fJUi7 1 LL B 

(ADVOCATE) 

KOKRAJHAR  

/ 	 PIN .783370 (BAG) 	 0 

	

. 	

0: 	 Date 	52/..1I20O 

	

Ref. No. 	

4 

15) Tbat,Vith referen to the 1at1way 3oard's Lettir No.1 (}s) 

1 l/99/QC/99 dated 0-9-200 ao4 G14 (i)) ialigaoi L/o.1thCT- 

93//57/OPTXXII (0) dated 9-10-2001  NYV.,client io-1 subitt-

ed an application to the Divisional Railway Pdkuor  

tailway,AUpUrduar Jn.for absorption in çrwuup " post which 

was received by tho office of. the DivisIOnal iw.ilway Manager  

1tailwày,4iPUrdU5 Jn.óh 02-12-2003JY clients o-2, 

5,4,5,6,7,8,9,10.h1P and 15 also submitted ti sauio apoli-

oatióna to the oiv&aio.nal RailwayManaér(2), 
F. Railway, 

Alipurduar zui ba&.n uopn the above menti.oned ottOrS for J  

absorption in (1rou 'e.)!_pO8ta1 wiich wore reoevJ oy the of i -

iou of .  t3e Divisional Railay t4anagcr (i.') , t }. itiway , Aliui - 

duar ,Jri.on 	
9-003, 2?-1-- 

2003,22_09_2003i0t1 2,2003,0)_03_2004,11 - 1 -20 ,02-i 2-20U5, 

02-12-2003 and (4413.2004 rospotively. 
16)That,after receiving the said applications frow wy said cii-

cute the Divisional Railway Manager (P),L F. Iai1way.AliPU1 

duar Jn.had not taken any atopin respeCt of aluArption of uy 

maid olienta in group 'D' posts nor communicatJ any infoiW-

atiozi to wy said c.ienta t4J.1 date.O,wi cliem Jo-i WXOt( U. 

h,gd.latter on 7-10-2004 to you e.uestirig you o aboip Iiiw 

along with the aforesaid applicants. nut you bav. not given 

any  response to the said letter. 

17 )bat,tiaViflg no alternative wy said olierit No-I .tJ.orig with 

aforosaid other clients eerve this Pleador'soaCC throuli 

as reuosting yoia;..to take necessary stops In rpoct of absor-

ption in aroup 'D' posts and absorp wy'eaid 	 in Jxp 

'D'.poats within 60 days from the dát oof receipt this Flea- 

0 	
dot's Notioe.Failing ukaiob my said clients Bbal± rssort to 

the Court for getting redreasal agaist you and in thit 

you will have to bear the coats of the litigatiuti too. 

• 	

0 	

• 	
( Contd to pito 14o5) 

II 	 • 
0• 	 - 	 - 	 -$--- -. - 	 - 

- 

griOM to be true copy.  

	

0 	

0 ' 



(Page io-5) 
/\ 

J 	27i,ttti J71w,ai ,LL B 

(ADVOCATE)  
P.O. & 01ST KOKRAJHAR 	 RIiDENCE 
PIN 783370 (BAC) 	

Ni 	Kokrojh i 

L School, 1okt 

Ref. No 	 Dd 	25/1112004 

-- 	
- 	I,thoreforoon behalf ofwy - said ,cliOnti coquest you 

to taILe necessary s.+.epEi in respect of absor7iru ,,v said c1int 
in Group 'D' po&ta for which,  yith ey, subaiitted apL.ations 
as possible or within the twomodths 	 d tit of rocept c 
this notice. 

:;Thanking you.'' 

ou i ithfu1jy 
• 	 1/ 

Zoroz copy of service Book 	1ui 5aru. 

	

(4 f  y clients o- 1 10 13i , 	 A1w 
Zo Sax eopyiof the appUcati, 
ØU.itted by my OliGnts R0,1. t4 130 

-- 	3) Zerox copy of the .Lettor Wzitton 
by my client o-1. 

Cpo t- 1) bo J.)ivisionaj Railway Nanagr(), 
N. E, 

 
"ilway Ali p urd uik. Jn. 

D B. A copy, of this notice is kept in 

iay BhOrista'f6x rea&y ref ercirtoe. 

/ 

çrtfled 
 to be true cue 

4dvOCtC 
th 

: 

1 

• 	 r 	 • 	 • 

• 	
: 	 A 

I 	 ___ 





i 	\L Ai)\tl' 	!JR 'I i\i 	IRWLJNAL 	Li1 \\ \J1A11 !3ENCII 

Ongivai 	pphCbtu 	No 46/2005 

1)ie (' Oidi 	1 his Alle 25 	day of Febntur 	2005 

THE iiON'i3i.1J. MR. K.V: PiAH11A1)AN, ADMifl1iATI\'EMEMJ3ER. 

Sri 	Chaii diii .Gopai 
S/o Late Lakhaii chidra Saha. 
Viii. &..P.O.: Bhowragiiri 
District - Kokrjhar. 	

.:•. 	 , 	 S  

2 Slit i Gopal ciiatidi a Sahi 
3,0 BasudevSi1ia  
Vihl.&P.O.—l3hiowraguri 	. 	. 
Dist.. — Kokrájhar. 

,3. Shit Ram Kishin Sha. 	. 	S  
( S/O Joygobnd )itd 

CJo — Gôpaich.Saha. .. .. 

Viii. & P.O.: Bhowragtwi 	 S 	 S  
District- Kokhar 

• 	/.' .• Sri lapan Kuinar  

5/0 Sushi! Kr. L)ev 

.5 Sri Narayan.R.y 	:. 
S/o Sri Jogendra Roy 	•'... 

Viii, Mnndailmra, 	. 	 . 	. . 
\' iil, &. P.O.: 13110wraguri 
I)isttict 	Koki ijhat 

6./ Sri Astoth aakda. 

< S/o Sri Gopal (liakdar 
CJo — Sri GopI C. 	Saha 
Viii. &'PO Dliowmgdri  
District- Koki'ajhar. 	 S 	 S  

7. Sri Manmat.h Kr. Ry 	 . 	. 	.5 

Sb - Naraiha Kr. Roy 	 : 
VU!. - Kha!iriimi  

P 0 — Bho\v, 1 ..j.0 i 	i aji tat 

S. Sri Aj it N,aray;iu Siti1ta 
Sb 	— Sit J3ueiidia Siuglia 

Viii - 1v1aheiii apu; 

Cerfifled to be true copy 

Advoccte 

S 	 S t •  
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- 

/ 
/ 

(J I  
ORDE 

'Fleard Mr. 	3on 	!arsied Coutisel Thr ih 	
'ppIicnin and also Mr. J.L. arkai-, learned counj ibr the rèspbr'zdeiifs 

2. 	Thj PP ) ictlt  ' 011 has been filed by a group of 13 appljcai5 seeking absoiptjpj1 in the post of Group 'D'. They submitted represell tat lomq dated 2.12.2003, 3.3:2004 
268 2003 112003 4 92003 292003, 

2 122003, 33 20Q4 22102003, 11112003 2.12.2003 2.1 .2.20 1
0,J2.12.203 and a. legal notic 

R ail wa 	
e to the.Genef.Mas 	(P), N.F .  y MlgdoIi  

	

on 25 . 11 	(ineuie 
- 	 15) The 'pphcants Ito 12 were employed as Ctj 

Lnbor duing th e  Yew. of 
1976, 1 97? I 978, 1979, 1980. Apljcn iiqo. 13 Was omp1oy 	In 1987 

The Rwhuy onid lettet to: absoiption of 
CduaJ 'thoui5 to Group 'D posts ed 20 092001 th( epIesenfjfj005 have been 

:r1ae Eo 
o three years after the ordei 

2 ~1- 09 . 2001 .  Thus tii IlilejI loft is liled bevonflJL pe i inc of lim Itati on  s per :Ie 21 I  Ce l it"al Athn III1 l:itj\i 1 ':ib ithls Act 198w(,er 	the  veiy 	 appIicrn we from 
e Res poor fniljes 	

jykaY consider the :epreseJltl1OI1.0f .  tli .q)jlll cwi Bi tug the bov 
obs vio: the 0 A st wds disiii155 d o Older is to costs 

Sd/MEMB(A) 

'RUE COi 



IP 

4RLWJ. 
1 

OflCE 	' 

PLIPUR)TJAR flJNCTZON, 

/20t2/oz/46/05/y.  

I 	L 	hk 	aJ 

ltPe 

Sub: 	Comp1i.anc 	oZ lion' ble CAT/G14y s Ordet 
diated 25,2405 in OA/46/05 	o.c 	Sak.a 
& others du ,Vr8.:U,OoI. & others, 

In cOnnection with above, the competent authority 
is desirous to heard jroi.t in person and inspeat/vrjy youx 	. original records bet6rd 	isposing - of your represeutatjox 	As 
suh, you are av sod to attend this offioe with 	11 origin&I. ........................................... reôord on 29.7,05 i 	desires so. 

for LX'4L. 	LY. 14A14AG(P) 
AL 	k o 

(ufl/12705.)  

C?11fied to be t uc c 	y 
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7.6 

kDW#1'i 	
OFFICE OF THE 

DIVL RLY MANAGER [P] 
ALIPURDUM )UNCTIoj 

- 	 .-.,. 	 - 	

.... 	 1.. No.E/208/2/OA /46/05 /GHY 	
Date- 18-08-2005 YK 

- 
TO 

 
Sri 62Q pci ck 
/ 	Lc 	a 

itts 	tjLt'JL 

ig 

Sub= Compliance of HOn;bje AT/GHy's order. 	S 	
I• 

Dated 25-2-05 in.OA/46/05... Sri Gopal 
Ch Saha & Others Vs Union of India & 
Others 

Ref= This office letter of even dated 12-07-2005 

The above cited 0 A was dismissed on 25-02-05 by the hon'ble CAT/GHY But in 
their order the hoñbie court was pleased to advice the respondent as to- since the 

- appllcant.c are from very poor families - respondent may consider the representation of 
the applicants In honour to court's advice the relevant file with records were put up to 
DPO. And after perusal of the representht,on the matter was th'äiughl 
enquired a fresh and heard the applicants i person on 29-7-05 peruse their records. 
Thereafter, on: behalf of the respondents [DPO- behig respondent No.2] has passed the following orders- . 	-. 	

- 

Though 
the Hon'bie Couii was pleased to dismiss the O.A., but for 

• their advise- grievances of the . petitioners were thoroughly 
examined, petitioners were heard in person and pursued the \. records lying with them. From such perusal it is gathered that 
none . of the petitioners except Sri Ram Knshan Saha S/o Joy 
Gobind Saha (PetItioner No.3) had worked/utilize as C.L. as 
claimed. But Sri R.K.Saha did not apply within ta,et date (31-03-
87) giveh by the Railway Board for enlisting his name in the Uvè 
Register. The Petitioners (except Petitioner N6.3) are appeared to 
be solely manipulation/fabrication and with malafide intentiofl. 
Thus they deserve' Legal action' instead of any Conslderation>,.ir 

i his is for your Information please. 

1 	--1 

4--- 	I 

Cut (fled to be true copy 

- 	;9(.r;i,• 	\ 

- 	 . 	 •• 	 - 	 :. 	

1 ; :: 

For Divl RIy. Manager [P] 
• S 

	 llpUdurjunctJgn 	: 

• 	 -- 	- 

Advoc'te 


